CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE

DATED THIS THE 25TH DAY OF AUGUST, 1987

Hon'ble Shri Justice K.5. Puttaswamy, Vice-Chairman

Present: and
Hon' ble Shri/P. Srinivasan, Member (A)

REV IEW APPLIC%&IDN NO. 112/1987
APPLICATTON NO. 31/86

1. The General Manager,
Southern Railuway,
Park Toun, Madras.

2, The Divisional Railway Manager,
Soutnern Railuay,
Rao Bahadur Gubbi Thotadanpa Road,
Bangalore.

3, The Divisional Personnel (Officer,
Southern Railway,
Rao Bahadur Gubbi Thotadaspa Road,
Banyalore. sess Aoplicants.

(shri M., Sreerangaiah, Advocate)

Ve

Shri A.Y. Sundaram,
C/o A.S. Murthy,
No.483, Central Avenue,
I,T.I. Colony,
Bangalcre. coae Respondent.

This application having come up for hearing to-day,

Vice-Chairman made the follouwing:

0RDER

In this application made under Section 22(3)(f) of
the Administrative Tribunals Act, 1935, the applicants uho
were the ressondents in Aéplication No.31/86 have sought
for a review of an order made by a Division Bench of this
Tribunal on 18.11.13986 substan£ially alleowing the application

made by the respondent herein, who was tne applicant therein.




2. In filing this #auieu Application there is a

delay of 248 days. InWI.A. No.1, the applicants have

|
sought for condoninyg the said delay. I.8. No.1 is

accompanied by an affidavit sworn to by one Shri Pitchafraju,
| :

Officer, Bangalore Division, Southern
|

In his affidavit, the deponent states
|

that the delay was for ?he reascn that the matter was under

Divisional Personnel

Railuway, Bangalore;

correspondence betueen #he various officers and the Railway
Board., Sri. M. Sreeran#aiah, learned counsel for the

applicants asks for con#oning the delay.

A We will even assqme that the statements made by the

deponent are correct. %ut all of them do not constitute a

sufficient ground to conFone the inordinate delay of 248

days in making the reuieP application. In this view I.A.

No.1 is liable to be rejected.

4.4 In the light of o*r above discussion, we hold that

I.A. No.1 is liable to b% rejected. We, therefore, reject
the T.A. No.1. As a con%equance we reject the revieu

application without noti%e to the respondent.
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

@EECEEOEEREEA0R
Commerci~1 Col plex(BDA),
Indiranagar, ,
Bangalore - 560 038
Dated : |-9-C¢7

Review  APPLICATION NO _ 112/1987 _/BfkxAx

in A.No,31/86
XX X KKK A I

Applicant

GM, S.Railway, Madrss:& ors. Vs A.V.Sundaram

To

1, The General Manager,
Southern Railway,
Park Town, Madras. 2

2, The Divisional Railway Manager,

Southern Railway, Eao Bahadur £ . Shri M,Sreerangiah,

Gubbi Thotadappa Eoad, Central Govt. Standing Counsel,

Bangalore. ) .3 High Court Buildings,
Bangalore,

3. The Divisional Personnel Officer,
Southern Railway, Raoc Bahadur
Gubbi Thotadappa Road,
Bangalore. 373

Subject: SENDING COPIES OF CRDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER /SR
LCHCERMK 0RO passed by this Tribunal in the above said Reuvic

application on 25=8=1987., _
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE

DATED THIS THE 25TH DAY OF AUGUST, 1987

Hon'ble Shri Justice K.S. Puttaswamy, Vice-Chairman

Present:

and

Hon'ble Shri P. Srinivasan, Member (A)

REVIEY APPLIC%IDN NO. 112/1987
APPLICATTON NO. 31/86

1. The General Manager,
Southern Railuay,
Par<x Town, Madras.

2, The Divisicnal Railuay Manager,

Soutnern Railway,

Rao Bahadur wubbi Thotadanna Road,

Bangalore.

3, The Divisional Personnel Cfficar,

Southern Railuay,

Rac Bahadur tuboi Thotadaspa Road,

Bangyalore.

(shri M. Sreerancaizah, Adyocate)
Ve

Shri A,Y, Sundaram,

C/o A.5. Murthy,

No.43, Central Avenue,

IsTwls Colonyy
Bangalcre.

This anplication having come

Vice-Chairman made the follecwing:

0O RDER

N\
JQ%B Administrative Tribunals Act,

L Aoplicants.

R Resoondent.

up for hearing to-day,

In this application made under Secticn 22(3)(f) of

1335, the applicants uwho

H@re tne resaondents in Applicaticn No.31/86 have sougyht
Y/

& f;

for a revieuw of an order made by a Divisien B=znch of this

Tribunal on 18.11.1986 substantially allewing the apnlicaticn

made by the respondent herein, who was tne anplicant thersin.




24 In filiny this Ravieuw Application there is a

delay of 248 days. In I.A. No.l, the applicants have

sought for conioning tne said dalay. T.A. No.1 is
accompanied by an af’idavit sworn to by one Shri Pitchairaju,
Divisional Personnel CGfiicer, Bangyalore Dlvisicn, Southern
Railway, Bangalcre. In his affidavit, the deoonent states
tnat tne delay uwas for the reascn that tne matter was under
corresaondence netueen the various officers and the Railuay
Jcard. Sri. M. Sreerangaian, learned counsel for the

annlicants asks for condoning tne delay.

. Je will even assume that tnz -~tatements made by the
desonent are cecrrects But all ef them do not constitute a
sufficient _rcund to condone the inordinate delay of 248
davs in makiny tne review apnlication. In this view I.A.

No.1 1s liable tc be rejected.

4, In th2 light of our above discussion, we hold that
[sA. No.1 is liable tcu be rejected. Je, tharefore, reject
tne I.A. No.l. As a conseguence we reject tne ravieu

anplication without notice to tie resnondent.
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